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NATIONAL COMPANY LAW TRIBUNAL
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C.P.No.555/KB/2017

Present: Hon’ble Member (3) Shri Vijai Pratap Singh
Hon’ble Member (3) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 02" November 2017, 10.30 A.M

Name of the Company | Sikaria Power Limited

Versus-
Registrar of Companies, W B
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Ld. Pr. CS for the petitioner is present.

It appears that petitioner has sought relief alleging that till date
company’s name has not been struck off. He has sought for issuing direction
to RoC for restoring the name of the company, if the company’s name has
been struck off. Petitioner has not stated whether the RoC has passed any
order striking the name of the company or not. Petitioner is to file the order
of the RoC against which he is filing appeal, then only we can decide on the
application for restoration of the name of the company.

Let the petitioner file the certified copy of the order of the RoC within
15 days from today.

List the matter after 15 days only after filing of the certified copy of
the order of RoC.
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